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SHRI K. MOHANAN : The:
Law Minister is misguiding the hon.
Minister,

MR. CHAIRMAN :1I am going
to give a chance to Mr. Sukomal
Sen. He will take care of all these
things. Yes, Mr. Sukomal Sen.

SHRI SUKOMAL SEN : Sir,
the question has not been answered
by the hon. Minister. Perhaps he is
not aware of the facts of the freight

equalization scheme. As my hon. -

. friend, Mr. Basu has said, it was
introduced in 1954—and I am not
speaking only of Bengal. Take, for
example, Bihar in eastern India.
In our couniry, 45 per cent of the mi-
neral wealth is concentrated in one
State, in Bihar only. But what is
the position of industrial develop-
ment in that State despite the fact
that 45 per cent of the mineral wea-
Ith of the country is in that State
alone, including iron and coal ?
They are, perhaps, the poorest State
in the country as regards per capita
income. Sir, when this scheme for
freight equalization was contempla-
ted, it was motivated for promoting
industrial- development in  aeas
located further away from major
sources of raw material. The issue
was discussed thoroughly by the
Pande Committee and the Pande
Committee actually did not agree
with the freight equalization scheme
that was introduced, perhaps, dur-
ing the time of Mr. T.T. Krishna-
machari. Then, Sir, the Pande Com-
mittee clearly stated that the freight
equalization scheme had failed to
serve the purpose. They said that for
the dispersal of industry, = freight
equalization is not the only way;
there are some other better ways also.
They had indicated that because of
freight equalization for iron, steel
and coal eastern India was suffering
and industrial development there
was stagnating. That is why they
recommended that it should be abo-
lished, phase-wise. After the Pande
Committee report came out, the
Government agreed in principle
that they will implement it phase
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by phase. What happened then ?
The earlier Finance Minister...

MR. CHAIRMAN: Please put
your question.

SHRI SUKOMAL SEN :
The earlier Finance Minister, in se-
veral press conferences or public
announcernents. said, “No, freight
equalization for iron, steel and coal’
will continue.” If freight equaliza-
tion for iron, steel and coal continues,
then what will happen to eastern
India ? L.

MR, CHAIRMAN : Two mi-
nutes over. :

SHRI SUKOMAL SEN : ¥
would like to know from the homn..
Minister whether they are rejecting
the Pande Committee report or they
are going to abolish freight equali--
zation for iron, steel and coal., He
should categorically announced it
in Parliament.

SHRI M. ARUNACHALAM :
Sir, I have already answered that we .
are accepting the Pande Committee-
report in principle and we are to
implement it. As far as coal is
concerned I was. told that there is
no freight equalization.

MR. CHAIRMAN: Next ques-
tion. . . :

Report of the Jaswant Singh
Commission

*45- SHRI ATAL
VAJPAYEE:}
SHRI ASHWANI KUMAR:

Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) whether the Jaswant Singh
Commission had submitted its report
in April, 1985;

(b) what were the main recom~
mendations regarding setting up of

BIHARI

1The question was actually
asked on the floor of the House by
Shri Atal Bibari Vajpayee.
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multiple Benches of different High
Courts; and --.. /7 -+ el
(c) whether Government are
aware that inordinate delay in taking
a decision on the report is giving rise
to public resentment and agitations ?

. THE MINISTER OF LAW AND
JUSTICE (SHRI ASOKE KUMAR
SEN) : (a) Yes, Sir.

(b) and (c) The report of the
Jaswant Singh Commission has been
considered by the Government. It
has been decided to refer the report
to the concerned State Governments
for obtaining their comments and
views on the specific recommenda-
tions contained therein regarding
setting up of Benches of High Courts.
It has also been decided to lay the
report in Parliament as soon as the
printed copies become available.

SHRI ATAL BIHARI VAJPA-
YEE : Sir, before I put my supplemen-
tary I would like to draw your atten-
tion to the fact that part ‘c’ of my
question has not been replied to by
the Minister. Part ‘c’ reads like this :

“whether Government are aware
that inordinate delay in taking a
decision on the report is giving rise
to public resentment and agita-
tions ?”

The Minister is silent on this

point. ... (Interruptions)..& - & -~

SHRI PARVATHANENI UP-
ENDRA : Sil_cpce is admission.

SHRI ASOKE KUMAR SEN :
I should have answered it.

SHRI ATAL BIHARI VAJPA-
YEE : I thought that the Law Minis-
ter will be more cfficient. He should
ask his colleague to devote more time
for parliamentary affairs...,. (-
lryyptions) ... T s o .

SHRI ASOKE KUMAR SEN :
I plead guilty, Sir. Though I was
not exactly.,.

»

[ RAIYA SABHA |

to Questions 24

MR. CHAIRMAN : You are re-:
leased on probation : no punishment
given to you !

SHRI ASOKE KUMAR SEN :
I am always prepared to learn from
Mr. Vajpayee. We are not aware of
inordinate delay at all. Because the
-matter is of vital importance, it was |
considered at all levels. Then we have
decided that it would be best to come
to a decision after obtaining the com-
ments of the concerned Governments.
It would have been improper other-
wise. It would have been improper
to take a decision without consulting
the State Governments.

And, whether it has given rise to
public resentment and agitation, we
arc not aware, excepting that in some
places there have been agitations for
locating Benches in particular places.

MR. CHAIRMAN : Let him fini-
sh the question.
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‘ MR. CHAIRMAN : Do you want

to give an explanation, a personal

- explanation ?

[21 JULY 1986] - ,

— S -

" 26

ot sy fagrel et : gty o,
THTC AT &7 GAAT FGX AT Jg @
g A 9aT 9 1 eNle AT,
IE JATT Y TSI g | I gr -
ity g g Peafed & e aga ai
g, sviad g | o qeT ST §
P e TEe vt Twiafaty ©
AT | TR
AT ST FLHRL T, AWH = g
ATCEATS ST T 4 I & oee ...

to Questions

sft g7 T WO : o o A T
C

N -

, P A IR
SHRI . ATAL BIHARI VA]J-
PAYEE : Sir, ] am quoting from the

reply given by the hon. Minister : .

“Location of a Bench for western
districts of Uttar Pradesh has beeén
left to the Central Government.”

Now the Central Government is .
again passing the buck tathe U.P.
Government. Why can’t you take a
dcfinite decision within a specified -
period ? ’ ‘

SHRI HR. BHARDWAJ : The
precise answer and questions, if one
understands, then, one will know the
problem. There is no problem so far
as we are concerned. We have agreed
in principle that there should be a
Bench in western U.P. We have also
to consider the sentiments of the Bar,
which may be wholly irrelevant for
Shri Vajpayee, but so far as we are
concerned it is very relevant.

SHRI SURESH KALMADI ot

is an aspersion. - Tt

SHRI H.R. BHARDWA]J |: No,
it is not an aspersion. L

What I am submitting is that he
perhaps ignored this aspect. So far as
Allahabad Bar is concerned they were -
on #trike for more than a month.
And when they came to us, Mr, Tri-
pathi, Member of the BJP and Mr.
Giri, President of the Janata Party
and several of our Members 0
came to us and said that would
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amount to bifurcation of the Court.
Then we said it was not a bifurcation;
.it was only giving a bench of the same
court. They said no decision should
be taken unless the relevant Bar viz.
‘the Bar in the Western UP and the
‘Bar of Allahabad and Lucknow arc
- :allowed to have some participation.
And in democracy it is nice that we
take the judiciary also into confi-
dence on this question. Any decision
in a hurry. might benefit them pokli-
.tically and may not benefit us. -

... informed the Government ip
which place they want the High Court,
Bench-. . v” _.'3'-:. e,
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SHRI A.G. KULKARNI : Sir,
we have heard the hon. Minister say~
ing that the decision on the recom-
mendations of the Jaswant Singh

- Commission 18 bcing sent to the State: .

Governments. We, on this side, are:
more agitated about the delay in
taking a decision on the Report be-
cause it is affecting the appointments
in High Courts and the Supreme
Court with the result more and more
litigations are pending. R

In Maharashtra, there are two
Benches, one in Marathwada and
another in Vidharba, but there is
also a partin Maharashtra, called
the Western Maharashtra, which bas
no bench. You take a decision for
setting up a Bench there also, There-

- fore, I would like to know whether
you would ask the State Governments
to let you know in how many places
thcay want ihe Benches to be diversi-
fied.

As we all know, Sir, agitation and
public resentment are very acute
problems. Unless Judges are posted
whether in Supreme Court or High
Court the quarrels will go on between
the Chief Ministers of States and the
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Central Ministers. In order to re-
move these abuses, whether you will
consider Western Maharashtra as a
- place for this ?

SHRI ASOKE KUMAR SEN :
I shall answer about Western Maha-
- . rashtra later, About the allegation of
. delay, I strongly refute it, becuase the
members of the Bar from Allahabad
came and specifically wanted me to
tell them that no decision will be ta-
ken without consulting the concerned
parties including the State Govern-
.. ment, the Bar and other persons.

SHRI A.G. KULKARNI : Sir,

1 do not know to whose question he is

replaying I never asked about Alla-

habad. I asked about Western Maha-

.. Tashtra. He is giving reply to some-

thing else. I know that Mr. Asoke

Kumar Sen is an eminent jurist. Is

he practising like this in Supreme
Court ? Who is giving him a brief ?

SHRI ASOKE KUMAR SEN :
.. 1 told the hon. Member that I shall
. answer about Western Maharashtra

later. He started his question with

* - -inordinate delay in these matters.

_ “That is why I answered the first alle-
*.;gation that there was no inordinate
delay. We gave the assurance when
these people came and saw us that
we shall not take a decision without
consulting the State Government and
~the concerned parties ard we are
going to stick to our assurance. For
" - that certain delay is bound to occur
* ..anditis worthwhile having that delay
-+ instead of taking a decision in a
hurry, - R

~ SHRI A.G. KULKARNI :
*"4What about Western Maharashtra ?
""" MR. GHAIRMAN : Pleasc wait
1~ for the answer. Don’t go on promp-
| ting the Minister. He will answer
«everv Question.

About Maharashtra there are three
benches functioning—one in Nagpur
—oncparent High Gourt in Bombay
and the other in Goa. (Interruptions)

|
t " SHRI ASOKE KUMAR SEN :
|

30
ore second please. If the hon. Mem-
ber has a little patience then I can
complete my reply. These three
Benches functioned there. There was
a demand for a further Bench in
the old Marathwada area, that is,
Western Maharashtra, There is a

Bench now functioning in Auranga-
bad. .

SHRI A.G. KULKARNI : He
totally does not know anything about
Western Maharashtra. Marathwada
is not in Western Maharashtra. For
heaven sake don’t say like that, If
you donot know anything, please ask
your colleague Shri Vasant Sathe.
At least he knows something about
that. Sir, how far he is informed I
do not know.

SHRI ASOKE KUMAR SEN :
Sir, I am going by geography, and
not on the understanding of the hon.
Member. Geographically Marath-
wada is in Western part of Maha-
rashtra. It wasoriginallyir Hydera-
bad State. (Interruptions).

MR. CHAIRMAN : There can

" be nodispute about geography.

SHRI ASOKE KUMAR SEN :
There cannot be any dispute about
geography, Marathwada is in the
Western Maharashtra.  (Interrup-
tions)

Now, Sir, the Bench at Auranga-
bad has been functioning for quite
sometime. There has been no
demand from -any one for another
Bench in Western Maharashtra,
What Westerr: Maharashtra means—
I do not krnow ? (Interruptions) .

MR. CHAIRMAN : Nothing will
go on record.
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many -time that if there is demand
from the State Governments, then
we examine the matter in consulta-
tion with the State Governments and
other interested parties. Therefore,
there cannot be a general rule about
dispersing the High Courts every
where. For instance, North East
India. We do agree having regard
to the demands by all the co icerned
States there that there should be a

High Courtin each of these States at

Nagaland, Manipur, Tripura and
Shillong but there cannot be any-
thingin the abstract in judgment.

-SHRI M, KADHARSHA : Sir,
in this very august House, there was
a Calling Attention in the February-
March Session and the Minister of
State then assured that the report will

shortly be placed before the House .
buteven after six monthsifthe Gove-

rnment is unable to place the report,
it only shows their negligence. What
isthe necesscity to refer the matter
to the State Goverr ments ?

Asfar as my home State of Tamil
Nadu is- concerred, the ' proposal to
set up a hench of the Madras High
Court at Madurai was first mooted in
1973 and againitwasrevivedin 1977,

- If the matter is again referred to the
State, then again the same reply will
comefromthe State Government, So
I want to know whether the Goverr-
ment will give a categorical assurance
as to when the report of the commi-
ssion, S

- MR CHAIRMAN : Qyestion

Hour is over.
WRITTEN ANSWERS TO QUES.
: . TIONS
Chari Commitiee’s Report

%46. SHRI SHANKER SINH
2 , VAGHELA :
_SHRI KAILASH PATI
l. MISHRA :
Will the Minister of ENERGY be
pleased to state :

ot . 3
(a)" whether it is a fact that Go-
- vernment had received the Chari
CGommittee’s Report in November,

710 RS—2 S
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to Questions 84

1985 identifying the problems plagu-
ing the Eastern Coal Fields Limited
and recommending the measures to
be taken for scientific development of

oal reserves and for increase in coal
production; and

(b) what are the main observa-
tions and suggestions made in the
report and the follow-up action taken
by Government thereon ?

THE MINISTER OF ENERGY
(SHRI VASANT SATHE) : (a)

" Yes, Sir.

(b) A statement showing the
main recommendations/observations
made by the Committee and Govern-
ment’s decision taken thereon is laid
on the Table of the House.

g“ Appendix CXXXIX, Annexure
0. 8).
Amalgamation of sick public
drug companies

%47, SHRT GURUDAS DAS
. GUPTA :
. SHRI GHATURANAN "
* " MISHRA : .

~ Will the Minister of INDUSTRY
he pleased to state : ) "

(a) whether ‘Government havea
proposal under consideration to bring .
together three sick public sector
drug companiesin Galcutta under a
single company or a holding coms,
paily; _

(b) if so, what are the details of
the proposal; and -

(c) whether the workers of these

companies have heen consultcd about
the proposal; if so, what is their reac-

-tion thereto ?

"THE MINISTER OF INDUS-

| TRY AND MINISTER OF PET-

ROLEUM AND NATURAL GAS
(SHRI NARAYAN DATT TIWARI)
(2) and (b) Government is examining
the question of reorganisation of the
three Calcutta based public sector
drug companies.

() No, Sir. -



